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An Act to provide facilities to the towisis nr~dfor registration of persolls. 
dealing. with illern md for matters connected tilerewith. 

.. P 
' BR i t  onacted by the Legislative Assembly of 'Himachal Pradash in the 

1;Thirty-ninth Year of the RepubLic of India as follows :- 

1. . Short tifle, extent and qommmcement .-(I) Thir Act may be called - - 

thaX~machd Pradesh Rcgistrat~on of Tourist Trade Act, 1988. 
I 

(2) + It .extends to thc whole of the State of Himachal Pradesh. 
I 

(3) It a l u u  came into force on such date as the State Gmenimmt 
may, by notifiatlon in the Official Gazette, appoint. 



2. Examptions.-(1) This Act shalI not apply to a hotel, tourist rest 
house, dak bunsalonl, sarai, inn or any institution or premises managed or 
run by the Government or alocal authority. 

(2) The State Governtnantnaydirect that dl or any of the provj- 
sions o i  this Act shall oat, subject to such conditions and tms as it 
may specify, apply generally - 

(9 to premises used for a pnblic purpose of a charjtable nature 
or to  any class of premises used for such purposes ; 

,(ii) to  premises held by a public trust for a religious or charitable ' 

purpose and lot out at a nominal rent; or 
( i i i )  to premises held by a public trust for a religious or charit- 

able purpose and administered by a local authority. 

(3) Th4 State Government may, also by order, direct that all or any of 
ths provisions of Chapter-In shall not apply to such hotels or institutions, 
or such class of hotels or institutions, subject to such terms and conditions. 
if any, as may be specifred in the order. 

3. Ddaitious.-In this Act, unless there is anything repugnant in tho 
subject or context,- 

(0)  '%M~cGIist" means ;r fist mintained and exhibited for dealers, 
hateI-keepers, travsl agents, guides - and. excursion agents who 
have bsen black-listed under the provisions of this Act; 

* 

(b) '*certificate of.registrationW means a certificate Iswed under this 
Act ; 

(c) "dealer" means a parson carrying on in rr tourist arcathe businass 
of sa l l in~ any notified article, whether whole-sale or retail, and 
includas his agont or employee transacting busines~onhisbehalf; 

(d) "excursion agent" means a person engaged h or engaging 
Mmsalf in arranging excursions, tours or picnics far a tourist or 
tourists ; 

A "Govcrnmont" meansth~Gorernment olHirnacha~Pradesh; I/, " ikdeY'  m e w  psrson who ongaga himself as a paid. &do 
for tourists: 

Providod that no pjrsonshali be eligible to be registered as aguide, unless 
he pxsesses such qualifications as may be prescribed: 
Providsd further that notwithstanding any prescribed qualificau'ona 
ho - ptrsons who wera working as guides, bofore the commsncem~nt of 
this Act, shall ips0 facto be registered as such guides; , 

Ip) "hoteI" means any premises or part of premises including a 
house-boat, restaurant, bar ora tant whore lodging with or without 
board or any kind oP eatables or beverages or other setvim are 4 

by may of business provided for a monetary consideration, and 
inctudos such promises as ate given onrcnt during the season[;p 

(h)  "hotel-keeper" means any person who owns or operates a hotel 
as proprietor and includes a person managing w operating the 
affairs of allotel on behaIf of the proprietor; , 

(0 ''local auth ~ r l t y "  scans the Doputy Commirsioecr, ~ d n l e ~ ~ a l  
Cwpora t ron, Municipal Committee, Notified Area Camittee, 
Panchayat and Ptlbllc Trust in the raspective j~isdjction; --- -- .--- 

1. ";" Subs for ":' vida Noti. No. LLRllEI)3/87 Ixgis. Dated 6-16.1988 
published in R.W,P, Extra Datzd 5-9-1988 D. 2156 



(1) 1lpractice" includes' cheating, touting, - impersonation, 
obstructionin allowing free choice ,for shopping or stay or travel 

. mmagemznt;, charging a price highcr than that displayed on the 
label, or rent or remuneration~higher than that fixed-'under this 
Act; failure to display price lnbel on each article; failure to djs- 
play the rent list; failure to give cash- memos; wiIlful failure to 
oxecute an order within the stipulated pcriod- and according to 
the terms - agreed upon; and failure to provide accommodation to 
the tourists 'when- available or providing accorn modation during 
the season on daily/mori!hIy rent tapersons otbcr than tourists. 

Explfitrarion-T.-For the ,purposes of this clause, "labelled price" 
priw displayed on the label on notified arliclc) shal it be he 

- .  such .r!asonable: price-as may be fixed by the prescribed 
.authority. 

Explnr~ation-11.-The expression "toutirig" means coercing for shopping, 
. accornmodstion, transporiation, sight-seeipg or pester- 
ing for any particular premises, persons; establishment, 
dealer, manufacturer or any other- service, ,, connected 

., .with tourismwith the consideration. of personal benefit ; 

( k ~ .  .:'notif!cd ar,ticle*: means gny article notified in-the Official Gazette 
. Ifo$t&.pu~po.ses of his Act, aridfor different tourist-areas, different 

articles -may be riotified; 
( I )  'YQfficial. Gazette?' mer'ans {he Rajpatra, HirnachF ~radesh ; 

..(ml .."~~escribed". .means. pr.escribcdby rules made under this Act; 
,. (~t)~;.'prescribe.d authority" means theauthorityl[notifredjas such by the 
. , Goxernment, providcd tha$.different authorities - may be noti- 

fied for iii ffercnt areas and for different provisions'o'f this Act ; 
. .lo) :'seasqn?' means the period from September 16 to *Juhk 30 and the 

.. rzsC'01 tho.p:ri'id ofthe year will constitute "o& season"; 
{ p )  "specified  accommodation" iri relation to a. hotel ,means accom- 

. modation (by whatever name called) other thari the -accornmoda- 
-.Xion avai1abIein exclusive rooms,to:be provided to personsstayjng 
in a hoteI-iind'which isof such a.class as may bedetermined by the 

.,!:prescdbed-authorj ty lfrom t ime to timc; 
. (q):.!?touris~drea?',-means a rly a m  notified by the Goverdent ..in the 

OGciatGazette to,be atourist area,forh the.pufposes of this. Act; - 
, . , (r)  'btoudst'.'..mcans .a person or group of pgrsons,. including .pilgrims, 

qyisitin: any - tourist area in tltc,Sta te or Himacbal Prad.e~h from 
' : - a9y;pa~t:qf.India or ,outside Tndin; and 

. . (s) --!!qavcl agerit'.'means a -p:rson enga2ed, in  the business of making 
; t r a v ~ l .  camping, tour, operating or 0 t h ~ ~  travel. arrangements for 

tourrsts for amonetary consideration-and inckdes a tourist guide 
- and a shiliar'out-filter. ' 

Explarratio~z.-The expression ' r i r a v e I ~ i t r a n g ~ e n t s ! ' , ~ i n c ~ ~ d e ~  

- , (a)., : arrangements for transportation ; 
(b) : arran~cments~for lodging with or without.board ; and i 

I -- ---- 
1. -"umtfied" . susbtitutcd by~ "no~ilied'~: ride .Notifiwtion No.!LLR-D(b)Sj87-Lcgis., : 

dated 5:  8-1968, published in R.H.P. Extra!, dated.5-9-1988, E. 2,1561. 



,(c) rendering othrr services, such as. assistance f ~ r  providing convcni- 
. : ence for 'gdme and sports O r  receipt or despatch o f ,  personal 

belonging oTa tourisis or takingpl~otograph (s] of a tourist. 

CHAPTER-11 
1IEGISTRATION OF DEALERS 

- 4.. Regisbation of d~a!crs.--E~~cry percon intending to cdrry on busi~lcss 
'of a dealer under thisAst shall, becore he commerccs srch businesr, apply 
Tor registration to the prescribed authority in the prescribed manmcr : 

- Provided that nothing in this sub-section shall apply to the sale of noti-. 
f ierl articles infairs and temporary markets'organiz~ during fes?i~ ais. 

(2) Notwithstanding anything contained ,in sub-section (I) any person 
already carrying 6n bosiness of selling any notified art icte in a tourist arca 
on..the date, on which such article is notified undcr clausc (k) of section 3, 
shall apply for registraiioh' under this Act within tbree months from thc 
aforesaid date. 

' (3)' Evcry appli'catiod made under sub-section ( I )  spa11 bet disposed of 
-within8 period of three mont hs'frorn the,date of 'receipt of the application, 

- failing '.which the: applibtion shall be deemed to have been accepted for 
registration. ' 

5. Certifiatc ofregistrationof a dealer.-The prescribed authority shall. 
unless: registration is 'refused linder section 6, direct that the name and 
the :particulars of:thc dealer bc entered in the' register n~aintajried for 
the purposedad s@lissuca ceTtificate to thec'eale'riin the prcscribed form 
~qiiithin'a'period of three nionths from the date ofreceipt of the nppIication. 

: 6.-,.~RefusaI to register idbaler.-The pr&.cribed authority may r e b e  to 
register adealer underthis Act on-any ~Ethe~followin~ grounds, namely:- 

',:.(a) if he is.convicte~"of an offence ~mder  Chapters XIV and XVX of 
tbk Indiatl 'PenaI Code, 1860 (45 of. 1860) or undcr any of "the 

:: provisions' of . this  Act or of an 'offcnce pliaishitbjc iinder any 
' ,  law providingfor thc prevcntiod of hoarding, S~niigSling or. pro- 

fiteering or adulteration of food and drugs or corruption ; and 
:two years-haJc not elapsed since:thc termination of: the sentence 

, ;iinposed upon him; 

~ ( b )  if be has been declaredan iasolvent,by a courl of competent juris- 
. - diction and has-not been discharged ; - 

(c) jf his name has been removed from the registcr on the ground men- 
tioned in clausc (c) - or clauso (6) of sub-section (1) of section 
7 and three.months have not elapsedsince the date of such removal; 

(d)  if in ,the opinion ,of the prescribed authority thcre is sflcient 
. gfoiind to-:be recordcd in .writing, .for refusing registratioin: , 

Provided that no application fbrregistratioli shalI be rcfused unless the 
.qersofL ,applying for registration has been afforded a reasonable opportuui ty 
of be~ng heard. 



7. Remora1 of tho name of a dealer from the register.--(I) The prescribed 
authority may, after affording a rc;lsonablc opportunity of being hcard, by 
an order in writing, remove tho name of a dealcr front the register and cancel 
his cortiBcate on any of the folIowh3 grounds, namely :- 

a) if hc ceases to be a dealer; 
b) if he is convited of an offence under Chaplcrs XIV and XVI of i 

the Indian Penal Codo, 1860 (45 of 18m) or under the provisions 
of this Act or of an offcnce punishable under the Iarv providing 
for prevention of hoarding, smuggling or profiteering or add- 
teration of food or drugs or corruption; 

(c) if hc is declared an insolvent by a court of competent jurisdiction 
and has not been discharged; 

(dl if any complaint of malpractice is received and provided against 
him; and 

(el if he is balack-listed by the prescribed authority. 
' (2) Any dealer whose name is removed from the registcr under sub-scc- 

tion ( I )  shal forthwith ccase to be a dealer. 

8. . Black-listiug of dealers.+l) The prescribed authority may on proof . 
of complaint of malpractice or for aqy other offence committed under this 
Act for reasons to be recorded, black-list a dealer, after taking hto consi- 
deration the nature of rnaIpractice or gravity of the offence, for a period 
which may extend to six months. 

(2) The particulws of a dealcr black-Iistcd shall be exhibited at conspi- 
cuous places in alf tourist areas and notified to all travel, trade a d  other 
concerned organisations, foreign lnissions in India and Indian missions 
abroad and 0 t h  impartant co ~cerned c hannels after the or?er black-listing 
hm has become final. 

(3) The action taken under sub-section ( I )  sbalI not protekt such dealer 
From being prosecuted under the provisions of this Act. 

(4) If the prescribed authori ty is satisfied that there are suficient grounds 
for rcmoval of adealcrfrom the black-Ust, I tmay after qcording the reasons, 
order his removal fiam the Iist andissue [afresh]' certificate of registration an 
payment of prescribed fee and notify the same for the information of dl 
concerned. 

9. Notice of removal and black-listing of a dealer.-Before removing - 

the name of a dealer from the register uudcr section 7 or black-listing him 
under section 8, the prescribed authority shall give notice to  tho dcaIer 
of tlic ground or grounds on which it is proposed to inkc action and hold an 
inquiry -in the presence of the dealer giving him a reasonable opportunity 
of showlug cause against it. 

REGISTRATION OF HOTELS - 
10. ,Registration of hotels.-41) Every . pm'son intendjng to operate a 

hotcl in a tourist area shall, before operating the hotcl, apply Tor registration 
to the prescribed authority in the prescribed manner. 
---__ - - -+ -. - 

1. "a-freshv' Tubs. by # : a f ~ h ' '  vidc Notification No. LLR-D (6) 3/%6-Legis, dated 5-8-1988 
-Published m RHp Extra, Dalcd 5-9-88 P. 2156 



-- -- 
(2) No twithstrtnding anything contained in sub-section (I), any person 

&ady opcrating a hotel iri a tourist frea on the datc a notification under 
clams~[g) ofsection 3 is issucd shnIl apply Tor registration within tluee n~ontbs 
from the aforesaid date. 

(3)&Every application"'made under sub-section (I) shall be disposcd of 
w i t h 4  a pcriod of t h c e  months from the date of receipt of the application, 
failing which the application shall be deemed to hwe been accepfed for 
registration. 

11. Certiilcate of regisfration of a hotel,-The prescribed authority shaJ1, 
unltss registration is refused under section 12, direct the entry of the name 
an'dparticulars of the hotel and the hvel-kwper to bc cntcrtd in tbercgister 
maintained for the purpose, and shaI1 ~ssw a certificate of registration to 
the hotel-keeper in the prescribed form, 

12. Refasal to [r@sterjl n hotel,-Thc prescribed authority may 
refuse registration of a hotcl under this Act on any of the fobwing grounds, 
namely:- 

(a) if the hotel-kceper is convicted of an offence under Chapters 
XIV and XVI of the Indian Penal Code, 1860 (45 of 1'860) or 

G$ under any of the provisions of this Act or of an oftence 
punishable under any law providieg for prevention of hoarding, ' s m u w g  or profiteering or adulteratron of food or drugs or 
corruption and two years have not elapsed since the temiinarion 
of the sentence imposed upon him; 

(b) if the hotel-keeper has been declared an insolvent by a court of 
competent jurisdiction and has not been discharged; 

(c) if t h e  name of the hotel-keeper has been removed from the register 
on the grounds msntioaedin clauses (c), (4, (e) or (g) of section 13 
rtnd three months have dot elapscdsinct the datc or swhremoval; 

(dl if the premises do not conform to the prescribed standards; 
(el if the h i  td-keeper. does not hold a licence or certificate required 

to beheldbyhin~'underan~la~~ forthetbebeinginforcc; and 
if in the opinion of the prescribed authority, there is any sldicient 
ground, to be recorded in writing, for refusing registration: 

.Piovided that no application for regis tra tibn sh'd be refused unless the 
pegon applyjag for registration has been allowed an opportunity of being 
heard. 

13. Remoral of the name of a hotel from the register.-The prescri- 
bed authority may, by an order in wri t ins  remove the name of a hotel. 
from the registar and cancel its certificate of rcgistratioi an any of the follow- 
ing grounds, namely :- 

Co) if tba hotel-keeper ceases to operate the hotel in the tourist area for 
which heis registered; 

. . 
I .  .aaregisl~yv Sub-register a*" ildr noti6eatiott. NO. ~LR-~(61318g-~gis., dated 

5-8-1988, published in R.P.H. Extra., dated5-9-1988, P. 2156. 



(b) if the hotkl-keeper is convicted of an offeqce under Chapters XIY 
and XVI ofthe Judian Penal Code, 1860 (45of 1860) or under.,. 
any of the proiisions of th is  Act or of anoffence punishable 
under any law providing for the prevention of hoarding, stn_uggt ing 
or profiteering or addterat ion of food or drugs 'or cbrruption; : 

and two years have not elapsed sincc the termination of the sentencc 
inlposed upon him. 

(c) if t he hotel-keeper is dcclared an insolvent by a court .of cpmpetent 
jurisdiction and'hasnot beendischarged; 

(d) if t he hotel-kceper fails to co~nly with any of the provisions of this 
Act orrules framed thereunder; 

(e) if the hotel-keeper fails -fo remove a lodger or wilfully keeps the , 
lodgcr in a hotel, who- becomes a nuisance for the inmates . , in 'an - 

adjoining building;', 
Cf) if any complaint of malpractice is received . , ,  and, proied agru'ns? a 

, r t e l  keeper ; 
if thehotel is black-listedunder sectjoq 14; and, 

It) 'if the hotellkqper provides ,accommodation ili thc, hotel to .loca!, 
residents of the area 'in prcferehce to the tourists viGting* the' 
area. 

14. Black-Iis~~g of $teIs:=(l). The, prgscribed authority ma& , on proof 
of complaint of rnalpract~ce or fbr ~ y , o ~ h e ~ o ~ c n ~ c o p l ~ i ~ c ! , ~ i z d e r , t i s  Act. 
for &sons to be &qrded? black-list. a hotcl, after. takirig -into consi- 
deration the nature of mdpracticebr gravity ofthc'offqnce, for a'pcriod which, 
maycxtena tosix months., 

(2) The particulars of a blackllisted, hotel shall be exhibited-at conspi- 
cuous places in all toyist,ar?as g-td nptified to a11 !ravel? . trade.','@d ptl~er 
conccrned~organisatioris, foreign misslons i'q h d i a  and India,~ , missions 
abroad. 

(3) Thc action taken under sub-secUon (1) shaII not rote$ such hotel- 
kcepcrrfrom beiitj proseiuted . . .  hdkk  . .  , thepmvirioiis.of . . t'&~Aet: 

( 4 )  Ifthe.prescribedauthori1'y is satisfied that tlieiearc shfici'ent , grounds 
for removal of a hotel from the black-list, it may, after recording the: reasons, 
order its removal-from such list hd'issue a fresh ceptificate of ragistration on 
payment, ofthe pcscrib~d feeqdnoti.fytthesame f0r:theinfornlationof ,dl 
concerned, ! . , 

15. Notice of removal and ,l$~ctr:I+titig of a hofel..,-Yefqre rernoying the 
name of 'a hotel 'from t h6 .register under ,sectipji f 3 ,or black-lisjing -it ' b i $ ~ r  
section 14, tho 'pkscribed'kuttiority shall givc ' iiotim' to 'iho:hotel':kkPer . 
of the ground or grounds on which i t  is proposed to take action and hold " 
an enquiry in the presence of the hotel-keeper giving ,him a reasonat$. 
opportunity ofshowin~cause'agniasti~. ' " 

16. Fixation.of rates.;--The prescribed authority. may, in ~nsultation. 
wit Ir f he'con~mittee to be'constitited in thd pr&cribed,manncr,--. .. 

(a) k .the reasonable maximum. rates and , se,ice-cb,arg0s, if any, I 

cornmensurafc with the staiidard'of tfik-Iiote1 &d.?udi+ty 'of food, 
accommodation and service, which may'%e'ch'rirged bly'tha hotel- i 
keeper - during' "season" and "off-season" pefiods for k i d @  ' 

- lodge or for both from persons staying' therein or'from'otlier - 
customers: 



Provided that the rates for lodging shall be Bxed with relercnce to each 
room or speczed accornmodatioi and the number of the Iodgers 
to be accommodated; 

(b) ilx the percentage of accommodation of &ily and monthly Iodgers 
- 

in a hoteI; 

(c) fix the number of lodgers to be accommodated in each room or 
in rhc specacd accommodation in the hotel; 

(4 &xfairratcs separatelyfor daily and monthly Iod~ers. 

EX-p/attariott.-For the purposes of this Chapter, a lodger who agrees to 
rcserve accommodation in'a hotel Tor a period of bss than 
amonth shaU bedeemedto beadailylodgcr. 

17. Revidon of fair rates.-The prescribed authority may, from lime 
to time, ravisa the fair rates (the percentage of accommodalion or thenumber 
of Iodgers) faed under sect~on 16. 

18. Fixatiw of rates pending sncb fixation by thc prescdb&l authoriiy.- 
.TiU such time the prescn bed authority has not k c d  fair rates, the percentage. 
of accommodation and the number of lodgcrs, as required undcr secrion 16, 
the hotel-keeper shall fix and notify these to  the prescribed authority by the 
31st March each year and separate rates will bo Axed for "seasod" aad "off- 
season" periods. 

, UI. Rispby ofinfonuation.-Wbete wdcr section I6 orsection 17 the 
prescribed authority has fied or revised the fair rates, the percentage of 
accommodation or the number of lodgers, or evcn in case where the pres- 
used authority has not fixed rates, etc., thr: hotel-keeper shall display a 
notice of the fair rates, the percentage , of accohmodation, the number of 
lodgersata ~onspicuous place in rhe hotel and anagent of the hotel-keepcr 
shall dso keep a a p y  certified by the prescribed authority of such infor'' 
mation on his person. ~ 

20. . ChargesrmverabIe inmcesso~fairrates.~~) ~ o t w i b t i n d i n ~ a n y '  
agreement to the contrary, no hotel-keeper shall charge any 'ahount- in 
excess of the fair rates fix6d. . . 

(21 A n y  sum paid by the lodger. in excess of the fair rare shall be recover- 
able by h i p  at-any time within pne ycar from'th~  date of payment fram the 
ho tel-keeper add may, .#thout prejudice: to any othei- remedy for recovery, 
be adjnsrable by such Mgcr for an amour  payable by hiinto tbB hdlel. " 

21. No ejectment to be made'u fair rate paid.-No hotel-kwpr shall 
evict or  fuse board or any other service to a lodger so long as he p a p  or is 
ready and willi~lg to pay the ratellxed and -6vserves add implements the 
other conditions of his agreement in so far as t h y  are eonsistcnt.with the 
provisionsofthisAct: . , .  . , . . 

Provided that wkeri, under'sectjon 16 oh kectibb- 17,. .the pres&~d 
authority has bed-o r revised the per- tngo uf a c c o m ~ o d a ~ o n  for ._@ly_. 
and monthly lodgers resp~ctively, the hoteI-keeper may &use accommoda- 
tion ' to any daily or monthly lodger if the agcommodation in respect of 
such class of lodgers is f a y  occupied. ' . . -  



. 22. Whm hotel-keeper may recover poss@on.-Notwitbstancting any- 
- thing cpntqined .- in this Act; a hotel-keepcr - shall be. entitled . to .recover 

possession of the accommodation provided by him on obtaining a ccrtscrrte 
fromtheprescdbd . . .  . authority to theeffect that, - 

, , .  

(a) the Iodger has bcen guilty of conduct which constitutes a nuisance 
or an annoyqce to any adjoining or neighbouringlodgers; or 

(9 the accommodation is reasonably and bonqfde required by the 
owner of the hotel oither for his own occupation or for any 
other cause which may be deemad satisfactory by the prescribed 

. . authority; or . 
(c) the, lodgerstaying on monthly basis is habitually irregular (or has 

heen a defaulter for three months) in making payment of thc charges 
for board, lodging or otherserviceprovidedin the hbtel; or 

(4 the lodger has failed to. vaqte the accommodation on. termination 
, of the: period of the agreement in rqspect there of: ., . . $  . .I ' 

, . 

Provided that before issuing a certificate under this clause, t be prescribed 
authoriQ:youlfJ: take into con~ideratioq the: vacancies; :if any; in! the 
~cc,o,mmodgtion -for dqily ahd monthly lodgers, at that ltime;. or. . 

,. - I .  ' . , .  - - ,  

, (e) . thg lodger has done any act which is hconsistent with the purpose 
- : -'. for:vjly-&the accommodation is:provi+d to him.or .which iSlikeIy 

to affect adversely and substantially the hoteI-keeper's ,interest 
therein: , ' - 

provided .,. . .. that before issuing the certificate a reasqnable ,opportirnity,wjll 
be &en,'~qthefodger to, prqsen t- &s case. 4 .  , . .. i . I  t 

' -.... .., . .A. , -,:, . ., .. : ' 

23. , , ~ot&@er  fa present de,tailed bilk.-Every hqtel-keeper :shall 
present'dktiiled bills to the person rqsicJing.in the hotul ~d other I $us torn+ 

, . and shau receipt in ackaowledgemp~t bf ?lI'pabents. ' .'' ,' ' '" ' ' 

' i l !  ! .. 1, 1 . . . . r  ,. . . I  . - 

U. When the hotel-keeper may honour confirmation of bookings at, 
p@cdar rgte.-If a-hotel-keeper confirms a boogng at a p,a,@cuIar rate, it 
wj'iir;. kven if a c + ~ o d a t i o h .  at higher:rates done J s , ' ~ i l & b l e  '31 the' f ime 
of arrival of the'person fdr whom accommodation standsQoQked :!:$, : , , . : . , , , 8 : .  iy ; ; I :  honoutbd ,,,::, .. 
at rho same rate. . .-  

- ,E. - @ s p e c @ ~ .  witt!.orlwi~ou t noti%-~he. prescribe, air@o~i ty; or, gny 
. . other.officet -authorised by him:to 'igspect hot'ei'prejqjses' 4 .(dm. the.  to .tihe, . 

w ~ ' & ? a ~ d w e d ' f r e a . . a c c & ~ t ~  , , . , , , . ~ r ~ ~ i ~ d u t ~ ~ o r ~ n ~ t i ~ . '  . . . .  -.. - .  , .  , - ' - ; ,  . - , 

26. - Regisisfratfon of m e 1  agents, exckion agent or- gnide.-;l;], No 
parson shall carry on the business of a travel ' agent[,]' excdrsion agent or - 
side. iq a tpyist area, unlpss he i s ,  regjstered. in accordan? witQ.the 

d<sioq'of ws' Act. . - --- ' 

" .. ,,.. . .. J .... 1.  1 '.. . : - A  

, , pci:>.; , 3 .  , .L ,,!, , ,. , 

.. .,.- . -. 
- ,  1 ::' ", , '~ ; i~hed-~yjd  k N ~ L  'Np. & ~ ~ i 3 ( 6 ) 3 1 3 7 ; :  dated 5!8-'1 98$'pubij:kdGd - I 
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" .  
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2) Every person intending to, act as a, travel agellt, ~xcursioq agent or 
gui 6 e in a touritst area shall, before he commences to,act as such, - apply for , 
rogistrati~~ to the prescribed authority in the prescribed manner. 

(3) ~obi ihs tanding anything contained in sub-section (21,; any person 
acting as a traveI agent in a tourist area on the date a notihation under 
clause ((I) of section 3 is issued shall apply for registration within thee 
months from the aforesaid date. 

(4) &ory application mad? underthis section shall,be disposed o f ~ i  tbh 
a period of th* rnoilths from thc date of receipt of the appIicqtion :and 
after its. disposal, the applicant shalI be intimated about its acce~me - 
for ' registiation. f 

27. . Ceriififate of registration ,of travel ageoh etc.-The presqibed 
xuthorjty shall, unIess registration is refused under section 28, direct the 
entry of the rialfie and,particulars of the travel agent, excuision agent ,or 
yide to be kade-in the register maintained for the purpose and sh;iIi'&s~e 
a wrtjficate,~f cgistration to ihc travel agent or excursiorl ageqt or guide, as 
the: casbmay bc, ln the prescribed form: 

28. Refasal to reester a iraveI agent,. exciteion agent or gGde-~he 
' 

prk:scribed.'qptliprity :may rcfuso.the'registra tion of a Qavel a g e n t , ~ ~ e ~ ~ u r s ~ ~ n  
dgcnt 'or gnide' under thisAcf on any oft he following -gaunds,'hamely:- " 

{a) if he does not possess any -of the prescrib;ed- &alifichtions; .: 

{b) if ho has been convicted of an offence 1utder.Chapters XXV and XVI of 
the Indian Penal Cod03 I860 (45 of 1860) or under any of the provi- 
sions of this Act or of , an offence punishable yqd~r ~ y + l a w  
providing fos thc prqent ion of hoarding,. srnygghg OF .profiteer? 

, ing -or adulteration offood or d,mgs: or cprruption ;: a g d ~ ~ ~ ~ y e ~ s  
have, ng! elapsed since the- termination of: the sentegcc , . .  imposed 
up.on him; 

(cj if he has bei* ,declared .an,, ~111~1ycnt bj; 'a ..&ri of &qdten t  ' 
jurisdiction and has not been discharged; 

. , Ed) if his name has been runloved frqm ,the rogister,on ,t;he grounds. 
nieintioned in claitses- (c);, (d) or (e pf'sectidn ,29 gf  'ttiis'~ct' and I - 3 mnths havenot el"s$d'sjnce t ,e ,c&te'bfsugh .qmo*!; :and*:,; - 

(e) iTPd'thc 'dpinion of,the' 'prescribed 'authbrity ' tliere-3s sufficient 
grqund, to,be recorded ,in .wr.iting, for refusipg ~egistraJion , a '  .i .:I. : , - 

' ~ihvided- thjt no appljcati* fof reg!'iratib;ii$d1 :boifqfu$d? ,unlkss, $hq 
person applying for registration has been afforded a kasonabk oppoi t %'ti. 
of. being .heaid: - . . , , . , 

2% : R h m I  of: the name :of tra+el igerits7efc.. froy .&be: regist&.-The 
prescribed, authoritjl may,' by: ah. ,order. in writing,-rempve I the...:name t of. a 
travel agent, excursion agcnt or guide, as the case may be, from,the register 
arid 'mncel ~s certscato: of .reg is tration: on -any; of-the following ;:groiinds, 

\ nafnely :- , 

.(a 'lifihe~ieikes.tuactasa traveliagentina tourist area;-.. 
(b] if hkis conviotedof :ah affen~oiundonchaptora XIYad-XVI of- th= 

Indian PenaI Code, 1860 (45 of 1860) or under any of the provisions 
of this Act or of an offenm punishable under any Iaw providing 
for.9he .prevention of Xoarding, -:smugx#ng-: or. !profife.ering or 
add terntiom of food or drugs or:corruption; and ..two years ,*aye 
not clapsed sin'ce the termination of the sentence imposednpon him; 

, 



(c) if  he is decIared as an insolvent by a court of competent juridic- 
tion and bas not been discharged ; 

(d )  if any complaint of malpracticq is received and proved against 
him; and 

(e) if he i s  black-listed by t,he prescribed authority. 

30. Black-listing OF m e 1  agents.-41) The prescribed authority illay 
on proof of any complaint of malpractice or for any other offence committed 
under this Act, for reasons to  be recorded, black-list a travel agent after 
taking into consideration the nature cf the malpractice or the gr?vity of 

. offence, for such period as the prescribed authority may deem fit. 

(2) The particulars of a travel agent black-ljstcd shall be exhibited at 
conspicuous places and notified to all travel, trade and other concerned 
orgauisations, foreign missions in India and Indian missiois abroad. 
' 

(3) The action talien uadcr sub-section (I) shaII not ,protect such travel 
agent frorri being prosecuted under the provisions oithis Act. 

(4) If the prescribd authorityis satisfied that there am suacient grounds 
for removal of a travel agent from the black-list i t  may, after recording thc 
reasons, ' order his removal from such list and issue a fresh certzcate of 
registration on payment of prescribed fee and notify the'ssame forthe infor- 
mation of all concerned. 

31; Notice of remova1 and- Mack-listing of travel agents,-Before re- 
moving the name of a travel agant from the register under section 29. or 
black-listing him under section 30, the prescribed authority shal  give notico 
to the travel agent of the ground or grounds on which it is to take 
action and hold an inquiry in the presence of that person, giving him a 
reasonable opportunity of showing' cause against it. 

3%- - Fixation of rates:- he prescrib+d authority may, by noti 6cation -- 

intheOmciaI Gazette, fixfairrateswhichmaybechargedbya travolagent 
for the services rendered by him to a pxson engaging him as such.. 

, , 

33*. , Re@iw of fair rates.-  he prescribd authority may, from time to 
time, mise the fair rates k e d  under section 32. 

I 
. , 

34. When have1 agent h r ? s  and notifies the rates.-Till such ti me, the 
prkscribed authority has not fixed fair rates, the travel agent shall fix and 
notify these to the prescribed authority by 31st day of March, aach year. . 

35. - Display of inforimtion.-Where under section 32 or section-33, the ' 
prescribed authority has k c d  or revised the fair rates or even in case the 
prescribed authority has not fixed rates, the travel rrgent shall display,anotice, 
at a conspicuous place in his oEce, of the fair rates and such infor- 
mationas may be prescribed. . 

36. C h a ~ e ~  paid in excess of fair rates.+) Notwithstanding any 
agreement to the contrary, no travel agent shall cllarge any amount in excess 
of the rates fixed. . . 

\ 



(2) Any sum paid by a person in excess of ithe fair rate shall be recovc~** 
abIe by him at any time within one year from the date of payment from the 
travel agent and may, without prejudice to any other remedy for re- 
covery, be adjustable by such person for any amount payable by him 
to the travel agent. 

37. No refusal: to render services.-No travel agent shall, rvjthouf a 
reasonable excuse, rcfuse to make available his services to any person so 
long as he pays andis ready and d i n g  to pay the rates fixed. 

38. TraveI agents to prescnt detaiIcd bills.-Every trawl agent shall 
present detailed biUs to the person -availing his services and shaI1 give 
rcceipts in ackno~vledgernent of ali payments received. 

39. Travel a g e n ~  not to demand tips, oic.-Travd agent i s  not to demand 
tips, gratuity, presents or co~nmission, other than as provided under this 
Act. from any p:rson engaging hin or from any hotel-keaper in whose hotcl 
such person resides or intends to reside. 

4 

CHAPTER-V 

APPEAL AND REVlSION 

' 

40. 'Appeal.-(I) Subject t o  the provisions of sub-section (2), an appeal 
s h d  Iie from every ordcr of the prescribed authority under this Act to- the I 
appellate authority to be appointed by the Government. ! ' . ,  

(2) Every such appeal shall bz pfeferrzd- witllio ninety days from the 
. date of wmrnunication of the order: ! 

- Provided that the appellate authosi~  may entertain the appeal .after 
the expiry of the said period of ninety days 'if it is satisfied that the appellant 
was prevented, by sufficient cause, from preferring thc appeal in timc. 

i 

(3) The appellant sktall Iyve a right to be represented by a counsef or 
bya duly authorised agent and the prescribed authority may be represeqted , . ,  ' . , 

by such officer or persods as the prcscribed authority may appoint. 
:, , , 

(4) On receipt af any such- appeal, the appellate authority shall, after 
giving the appellant a reasonable opportunity of being heard. and after 
making such enquiry as it deems proper, pass such ordcr as it may deem fit, 
after recording the reasons therefor. 

41. Revision.-The revisional authority to be appointed by the Govcm- 
mcnt may, either on its own motion or on an application made by an 
aggrieved party, call for the records of.any case disposcd of by the appellate 
authority, for the purpose of satisfying i tseif as to the correctness, legality 
or propriety of any ordcr passed by the appellate authority and pass such 
order thereon as it may deem fit and such order shall be final : 

Provided that no such recurd shall be called for after the expiry of Iliree . 
months from the date -of comn~unication of the order: 



Provi,ded furthkr that tio order ulid& this'section shall be 'made to .tho 
prcjuilice of a peison u n I e s s  h i  has had a reasonable oppQrtlinity of being 
hcard eifhei-personally or through a counscl orby a duly-authorised agent. 

.. . . 
42. Pcndfy for default in'r&istration.-Any person carrying on busi- 

nes,s of a dealer, hotel-keeper or travel agenKwithout a proper registration 
qder  this Act or in ~iolation.of any of tho provisions of this A c t  shall be 
puriishabIe with imprisonmeut for a term,. no! exceeding 6,,@ontbs or.. with 
fine not exceeding ten thousand rupees or with both, and ~ f t h e  breachis a 
coptinuiog one with a mi,ni?luv, fine .of qnc hundred rupees per day and 
inaximkrn OF' on? thousand riipeek per day deficnding. upon the class$- 
cation ,of .the hoteI, or the t~a,vel agefiky, a$ the, msf be,, , rn?# in tfib 
mannir by thc 'Hotel and ~cst~~ran~,.Approval and ~la3sifiktion - 
Committee constituted by the State 'Goverhent frop ti&& 'to time. 

, - 

Explatiaiion.-A person who has iiiadk an application within the prescri b- 
ed period and whjch i4 pending disposal shall aot be a defaulter 
for the purposes ofThis section; 

43. . Penalty: for f d s e  :statement.-Ifl any person , ~eqyired.  to make a 
statement under-. this Act w!Lfdly makes a falsc state,ment or s$ppresses a 
inaterial fact with an in,tq.ntioq to  qisiead the prescribgd gutho~i~y,.heshaII 
be punishable with imprisonment fdr a term which may extend to t k k c  
months or with fine not exceeding onetbousandrupees or withboth 

, , . . . . . .  . .  , ,  . - .  . 
44. Certificnte not to be assigned .-Any person w'ho'leids, transfers or 

assigns the ccrtifica te of registration.is.sned under thjs Act, without thepr- 
'mih'sion in writing of thc prgscrilkd authority, shall be .plmishab1e ,with 
irnprisonment:for a term, which may ex#e,nd ,to six rndnths,or with " h e  not 
exceeding ten thousand rupees or with both. 

(a) the pie's'd'i;ibkdlgiithd~itY bi any''offi&k'duly aiith&isid.by it in'this 
b'ihi~f ; . aii&' 

. . 
-(b) any bona fide customer. 

. . 
>$)-hdYj&sb;n ivhb'rbike?'onrhehfidd,to shb*.his %2kifiiate tb, o r  

,&ow Yo b:c re8;d by, auy riy'of tbe"pzrsii ri$:iiufhii?ised ,to' deniand 'i t;'shall"be 
iuii9iGble 'wfi h 'fine 'riot &jiceeBing five ~h3iidreid 'r ilpbiis. 

46. ; ~ i i i = l  tj':fdr ~b1prq~f~~4.--&y.'hdte1-k'iiiPer J O Y  traccl ageqt- lvho 
cornmi t s  a ~nalpiactikkln :a ' 1 our is tliireaaor cddt'?a?enbsS:any o th62 pfovi f inn 
of $,his Act Tor wbich no specidc pnplIty has been provided, shalI be p-sh- 
able 'with iiiipriaoizme'nt~for a-tei-i% ~vhich'may;estend 50-three njoiiths or . 
~ithfinenotexceeiliii~te~fh~~tfan~~r~~'eor~ith~bd~E~ - 



47. Obstructing lawful authorjties.-If any person wilfully obstructs or 
offers any resistance to, or o therivisc 'ihterieres with the discharge of the 
functions of the prescribed authority or any officer authorised by i t  cxer- 
ercising any power, or performing any duties 'conferred or imposed upon it 
or him by or in pursuance of this Act or the rules made thereuncier, he shall 
be Iiablc to puuishment with imprisonment which may exferid to .three 
n~anths or with firie not exceedingbne thousand rupees or with both. ' 

- . .  . . 
48. Power d ihe court to try cases summarily.-All offences under this 

Act may be tried in a summary way by'a Chief Sadicial Magiskate or by any 
other Magistrate of the 1st Class specially authorised-by the High Coiirt . 
and the provisions of sections 262 to 265 (both inclusive) of the qode of 
Criminal Procedure,' 1973 (2 af. 1974) shall, as far a s  may be, appIy to such 
a trial: . ., 

, . ,  . . .. , , .. . . I 

Provided that when at  the commencement of, orin the courseofa summary 
trial under this section, lit appears. td the Wagist'rafe~'that tlienature 
of the case is such that it is, for 'ny' renhoii,'updesirable to try slimnhil?, 
the Magistrate shall after hearing the partie'sfecbid an orderfo tha't ii#ect and 
thereafter recall any witness who may haye been examined a?d. proceed 
to hear .- , or rehear the case in the mariner .'provided ,.bfytfie s'$id,$ij.de. - 

, - .-, . - . , , . , .  - - .  , , ;., : a '  .. . , . . 1  ,. 1' 

- ,49. Institution of proceedings.-NO rosecution s h d  beinstit uted againsl 
any parson for an offencd :under this ct,: cxcepf 'on:acompIaiht ma&' 6 y  

. . 
rg 

thepresmibed authority orthe vficer authorised byit iq thjs bebalf. 
- . : ,  : - .  . . ,  . .  , , . , .. . .- , 

, - , . . , -- -, .- ', ., , T '  . 
- SO., ., Power. of prescribed earhority f o sammqq and enforce att$ndance of 

w j t g w ' . r n d , .  other!: .pihris.--' The' pr6scriGd - 'iiuthbrity '!shill'Bave ' 'all; 
the powers of a civilcourt under the Cdde of Civil Proceddrc;'I 908 (5 of 1W8) 
while headngan application ufider this Act, in respect of t  he fo.Ilowingrnattets, 

, , , - - . .. .. . - ,  . , , . .  . - .  , . :- r > -  ., , - . , . J  . - - .  namely:- '- -; - ^ 

L .  

( i )  summoning and enforcing attendance of the complainant or the 
. ,:; .per$on.. agai~st'  whom:'camplairit :is made-:under 'this' 'Act' and 

witnesses required in-connection therewith; . 71., . 

(ii) coplpiling the production of any document ; and 
. - . (  . . .  . ' 1  < . -. t '  v ,  \: , -  . 

1 I - 4  

(ili) examining witnesses on oath; 

andmay s v m o n  and examine slid rnoto any person whose evidence w a r s  
iofiematerjal. . 

, . . ,. . .,.  : 

51.. $qyp.%ition *i *f f$g&.~l ) ,  ~ b c  p~esciibcd author& may accept 
froljn any. p,ersop whq,,is. ~easonably, ;$uspected )of : having :.cqmmi t ted an 
offence iinder this Act; a sum of money by way of campasition of such 
off$qc~ aftd maxout of ,the money; so.rcc.eiued compen'sate the-pirsbn against 
whom th5joFence has be.~n:cornmitt~d> I_ '  to-.f he extent the prescri bed authority 
&e5sreasonible, . ., ..,: . . . . - . , , .-, ..; J !  ., . -, - ' , -  . . .  . .. . J , . . i  ^ .  1 . 2 .  

. , 

, .- 
(2) On ihe composition oi offencc, no further proceeding in mapect . 

thereof shall be takenagaim t the accused and if any proceeding has already 
.e$. lnsti ~ ted , , t t inst :~m in a .court, the composition shall hire the e8cct 

3acqiiitt&: . ..,!. . . ! : - :.. ., , . . , .  . , . ,  : . . I . . : .  . . , I . . 



MISCELLANEOUS 

52. NotXcalIon of changes.-(l) Whencver a business for which a 
certificate of registration is held by a person devolves, by inheritance, or 
otherwise, upon any other person or undergoes a change in respect of any 
particular entered in the registers under this Act, such person shall, within 
one month of the dato of such devolution or change, notify in writing the 
fact to the prescri bedauthority. 

(2) The prescribed aulllori t y shall make necessary chngos in  the register 
maintained fnr the py rposeand in thecertificate of registration. 

(3) Not~vithstandiug anything contained insub-section (21, the prescribed 
authority may remove from the register thb name of the person in whoso 
favour the certificate was issued and cancer the certzca te of registration, if 
thesuccessoris not eligible to be registeredunder this Act. 

- 53. Return of the certificate of re stration.-When a certificate of regis- R tralion is canccIicd under this Act, t e person holding the certficate shall, 
within seven days from the data of service in a prescribed manner of the 
orderofcancellatian,returnittoheprescri~authorit~. , 

m 
54. Duplicate certificate,-If a certificate of registration issued under 

this Act is lost, damaged or destroyed, the prescribed authority sbaU, on 
- an application made in that behalf by the person holding such certificate a d  

on payment ofthe prescribed fee,issuc adapIicafecertificate. 

' 55. Rcnewal of certificate.-EY ery certificafe of registration issucd 
u d c r  t&s Act shaU expire after a period af three years from the 
date on which it is issued or' renewed,, and on an application made to i t  
and on payment of such feo as may be prescribed, the prescribedauthority, 
Unless- 

(i) the cectifiate holder has ceased to be in business;.or 
(ii) the certificate holder has incurred any disqualification for bcing 

registered under this Act;or 
(iii) the certificatehoIder7s name has been removed from the register 

and the period for which his name has h n  removed has not 
expired;or - , 

( i v )  ' the certificate holder has been black-listed md the order bIack- 
listing him has not been revoked; sball renew the certificate of 

. registration for a further period of three years at a time. 

56. Certifimte of regismtion to bc kept exhibited.-The certificate of 
registration sllaU be kept by t h e  person holding it in a conspicuous place 
at the principal place of his .business and if he has no pkincipal place of 
business or acts otherwise than in any particular place, ho shall keep it on 
his person. 

, 57. PubUcatiw . of list of persons removed from the register.-The 
prescribed authoirty shaU, from time to time, publish in the Omcial 
Gazette and in such other manner as it deems fit, the names and addressas 



of the persons and of the , hotels whose namzs have been removzd from 
the register-and have been rcfused registration under this Act. 

58. Power to inspect-The prescribed authority or any other person 
authori~edbyit in this behalf may, within thc tourist area, inspect at 
all reasonabie timcs, the premises in which a travel agent or a dealer carries 
on his business or any prernises where a hotel is operated and require 
such dealr, ttaveI agent ur Ilotel-keeper to produce any document kepi 
in pursuance of this Act or the nhes made thereunder for inspection. 

59. Proceedings before the prescribed authority to bd judicial procw 
dings.-All proceedings before the prescribed authority undcr this Ac! 
shall be deemed to be judicial proceedings fur the purpose of sections 193 
and 228,of.ttzeIndianPenal Code, 1860 (43 oi  1860). . . I .  

. . .  

60. Indemnity.-No suit, prosecution or other legal prbceedjng what- 
soever shall lie against t h e  . Government or any personin respect of any- 
thiug which i s  in good faith done arihtendd to bz dorldudder this: Act. 

- 
, . . - -, - 

61. Power , of the Government to apply the Act to othcr persoas.-- 
The G~vernment may, by notification in the Oflicial Gazette, direct that 
atl or any of the provisions of this Act 'or of t'hc rules made thereunder 
shall, with such exceptions, adaptations or modifications as' may b; 
culzsidered necessary; apply to persons doing the business in a tourist 
area ofoutdoor photography or. of letting or plying for hire house-boats, 
dongas, bathing-boats, shikaras, automobile . vehicles; ,tangas, hadis,  
pithus, poni& or to such -other persons as may be spzcified in the' notifi- 
cation aad the prescrib~d autkrity , may -fix the 2atw to. be'ch;lrged for 
the scrvices to bc rendered. , A  .,. - ,  - , 

62. Power to makc nleej l )  ' The . ,G3va:ansnt bi notification 
in the OEcial Gozatta make rules f ~ r ,  carrying out the purposas3f this 
Act. . . 

(2) Ingdiclllh m d  wilhout -pqeju&e ID the, gede&i&ofthc lore 
going power,' such d e s  may provide for. - ' 

(a) the maintenance o f  registers,, bao'ks.,and forms by 'h~te-I- . 
keepers, .or, travel agents, for, . conduct-bf business; ; 

- (b) :.the .formof application for registratibnaod of' cartificate of 
registration ; . - : . a r .  '. , 

. , 
. .  . 

addressks'of the per- . 
sons and the hotels rempved frorb .the , ,  regisfer.or 19. whom 
registration has been refused; . .. - . 

. . .  ' 
, 

- {i) .the manner in which. a dealer, a hotel-k0cptq.p~ a lrav~kagenr 
-.. shdI be -black-listed and the publication of names 'and . addres- 

ses of such a deaier, hotel-keeper or a travel agent,; 
(j). tho plac'e~whcrc the prescribed authority shaU,..hoId inquky 

under this Act; and 
(k) aU matters,exp@ssly required to h e  prescribed under this Act. - .  - .  

. ., . , , 
. , J , * .  ,- ' . - , ' 

. -' . a : <. 4 . ., . 
- .  ...- _ I _ :  '. 



. . 

(3) ~f i 'ruleb.  made. under t&s r&tiou shaU be subj{&t to Eoiidiribll Sf 
previous publication. 

63; ~ & e a l  and &y.mg<-~b& , ~i11i61hyl '~ra;d&h ~ e g G f  ra$b;? of 
Hotels arid Travel 'Agents Act, -1970 (22 of 1970) is-hereby repealed: 

-~;ovlded that, ' a n y t h h ~ i ~  done or ?I!&, , ,p~<d.fl.-f : iini.lbdik$, any 
notification issued, cettificate,or pergissi0.n .gacted,'or procedd;iigs.cok- 
menoed or continued) under the provisions of the " said ~it ,~*'shaii .be 
deemed - to havd been done or taken under the co~responding provisions 
of this, '  Act. 

- I .. 1 1 1  1 

[Authoritdive EnSIish text d &::#iYqcl$ ;+iipd$ih '$l%i~@< &$lp&i 
A&&ral~an A&in&anr, 1988 (1988 kn Adhinij!a~n Sankhyank 1) 
, ,  ~a ised  in Hindi] . 
THE:---, p M > k  ,$6&Srr'bA'. d*,&$ 

BLE PROPERTY ACT, 198?"-' 
1 . .  1 

J ,  . , .. , 
, ,  - 

, , 
{&t No..,,]: of 1988)' 

.. I,. AdGEMsNT. ~j :- # - d ~  ;. 1 ok SbcTib~i! . , ' . .:... 
, , .  . 

Sactjons,.: :. . . " . : .  .; ..,.,....-.. 
, , 

-; J. 1:: Short, title, ,extent and comencomeqj. 
2:' Definitionii.:, , . .. . .  . . , & .  ..4-..C.. ,.. 
3. Pgwer to. , requisiiibn i.m+oyahle , pj,ogertyd 
4; 1 P o k i .  . to take p~ssessi,cn o!,qq@.sit.iond pio&rfy. . . .  
3:: Rightsover reqwsition~ed propprty. 
6. Release from requisitlod - . , . . . . . 
7. Appfi~tjoq for release, frpm . reqhsjtion. 

' 

' 8.' ' @&$l$t.: , .~pf i ,@t~o~~for  ' releab"fro@- ieqd~itibn;: .. . , 

9.' - PrmcrpIes and mahods ~o~~;dete~nin~~comp~ns"at?oni  
- 10. F y m e n t  * .of, ~rnjensatipni 
] - f .  4 ., . , . '  

12. A p m ,  from @der of 'cdK@tpit1 adfhotity' reject& appli: 
c$qqd: : fdr -, refdase. f r~ i i t ' ~ i i i s i t~o ,n~  . , 

1 3 . .  A p p g  fr.o.m'a$fd -inrt%$,eEt oF'coJkeEph',sa'lI~. . , 
14, ' ' Competeat', authdrfty , arid' ' arBii?atiiif' tof&v~'  'centaixl' 'powers ' 

of civil courts. 
, 15. Power to obtdn informf!>ion;- , 

16.. ~o,prtq t,6- >eqtG , . , . p b . , e  'and"iA~pect;~-; ,,... 
-i7.,- $,<$i:'. :.;of .; nd,$ce ,a?$ : :orgdr. . . 
18. ~a$dkiit.not' %?=be '&sturbed:'; . -  

- 19. Delegation of. p4%werg. .,* + 

, -. 
24.; pr~tecti?g,of q$$on f alien icgbod fdith. 

, 21 : ' ,3& P;u$ '@~j@sdi$plori i I . ~ + * ; I  bf r c ~ v j i l ~ ' ~ o ~ ~ P ~ B ~  : : ' , I . .: , ' . . 
. : .  . 3 aifl~ 4perdo*oilEtd' G:puec *iii+nt3.!, 

,.:*.A;. * 1 :  1 

24, po.w,e~ S.0. q?k?.-@?~. . , , >.- - . . 
is. Yigd;a@@i'bf certari ,re ?$!tionst' o f ~ i ~ ~ b ~ e  ,pro*rties. 
26.- PbIji$:, t ~ ,  :xc$ot6$ , '61*dainagi in rehpc t of. requisitioned 

. p:tpiktx a;s,iarrearz, of - ~a@.r'eGeiiuei , . 
- 

27. Repeal ' and':savi.nks:' . , , 

, , .  . - .  . . . - .  - , . ---- . . . l . l - ,  , - . 
1. passed in &di by tho H.P. Vidhb ~abfia. For ~fatddibnt or 

Objects and Reasons sea. R'. ,P, m a . ,  datd -at page- 



(issued and published in Hindi in R.H.P. Extra., datcd 29-7-1995 
p. 3179-80). <i 

. : ,  .. r ? .  - , > , p ,  

?/zimln-2,, (be 2,9!!1 July, 1295 .._ . .  . 

SI. No. Name of barrier mid + Dislr* " 4" v:-. Road) ~ f i : & $ ~ h i i ; ~  '1 :' Polion (an Una- elion 
2. Dulchar (on Una-Garhshankar Road) ~i'strict Una. 

3 ,  i ( a t h u ( o o U n a S a n t o ~ r h , T a h l i w a l ~ e u r  %di,J$%qi): 
4.' '~isilefiia (?d kbl51ijia- e~&ekird'R'otia) h ~ t U n a .  . . 
5.  ~ecta'n(0n"~eetaG~Fngha Road) District Una. 

I - 
(R. H.'P. ~ x t r a . ,  'dated.29-7-1995' ' 3180). 

. - , -L,:yb:-. ! I ,  L~ 

(Issued and,pub!i,s&lzin H@di . , -  in R, H. P. Extra., d&tgd-, ,18;1Qi!;995, , . . . .  -.. - 
p.-41~5), ' .- , . . 

Shimla-2, I - r he I 1  th October,. -139 9- . . .  . 
No. ~ ~ ~ - ~ ( 1 0 ) 2 1 8 3 . - ~ - n  exercise of the powen conferred by sub- 

section ( I )  of section 22 of the HimachaI_P6ae~h.G_eaefal. SaIes Tax Act, 
1968 (Act No. 24 of 1968X section I$-B ,of !he ,lJpach,$ ~ r a ~ t j s ~ P + q n ~  
gers and Goods Taxation Act, 'T!%~'CAC~' 7%. -75' f i955)' 'and su - 
section (I) of section 5 of the Himachal Pradesh Taxation (on C e d  
Goods Carried by Road) Act, 1 9 W X I  No. 10 of 19911, the Governor, 
Hirnachal Pradesh is pleased to order the establishment of barrier at 
~ m f i ~ = M ~ j f ~ - ~ b ~ d  ,iamn&~f&&hi&,b; v' I I P I ~ > ~ ! ~ H . . ~  I I: hqr::,' 1 ' 

R.H.P. Extra., dated 18-10-1995, p. 4166). - 

- .  
, - 

AJRANG-NT aF . S $ ~ O N S  
Scctio~zs - ' ' .,, ,; i,LAb2... . , : - > :,t .: ,VLh 

... :,.:. ' 
.., 

1. Short title. ., . . 

2. Amendment of section 3. I 

3. Amendment of section 10. 
4. Amendruentofsection 12. 
5. Amendment of section 13. 
6.  Amendment of section 16. 
7. Amendment of section 42. .. . 

8. Omission of section 55. 



i . !  f - m . , ; . :- 1 9 1 .  ? a . ! . . :: 
,:, :(K&iv '6 ' i h ~  ,we$: ,Q& t h ~ ,  Ggv~rnor, ,  . Himachal Pradcsh an the 

2.$ fulY;Y;,l&2 and w+s pbllshed!~n I(md+ad English in R.H.P. Extra., 
atcd 2-8-1995, p. 3205-3206 and 3207-3208). 

An Act to a-.end Il~e, HIT chal Pradeslt aegisrralion o i  Tourist TrarIe Act, 
1988 (hzt #to'g'o)c 19 g( 81'. 

BF: , [th. epct~$..~y,fie, Aqynhly; 18f:f:. Yimac ha1 Pradc sh in 
the 'Fbity-s~th Year of thc -Repu b 'Ilc o'f India, as fd1lows:- 

1. Short tit1e.-This Act ma be called the Himachal Pradcsh 
Registration of Tourist ~ r a d i  ( ~ ~ h r n c n t )  Act, 1995. 

5.b) . f & ? )  ripm .> . ' : I  : : : 't ' , l . , '  " 

2. Amendmentm.of section 3;-f1i'sect1on 3 bk t i e  Himachal Pradesh 
Registration of Tourist Trade Act, 1988 (9 of 1988) (hereinafter called 
the principal Act),- 

(i) m-i~ ($> bt4!~~Wds t!:~r..I?!ofidi~ AW Q S ~ Y S P P ~ ~ ~ ~ Q P ,  , during 
the season on da11ylmonthly rent to persons other than tour~sts" 
shall be omitted. 

(ii) F&r cKiZ ti),:, ihZGli&G rh? Lfiii] lis ~sibiGC"iZ$ G&G&ry ;- 

"(b) .'%ease$.' ineX*H. the':fiifiod from 15th- Abril io - 30th . I F ~  ; 
and from 15th September to 15th January ; and the'r[st of 
the period will constitute "off seasonl:;,,and. (..:j 6 7 s  f-y;->*l$,; #:k7' t. k '-i--. *'> , :;. :{! : 

111 m c a se words "frbrn any paii of- ~ d i a  or outside 
India" shall be omitted. 

3. Amendment $[ s e c 9 , n j  lOP7$..Jioq 1Q ef t he  principal Act, 
the following sub-see bn (4) be a e , mi&iy:- 

I 

"(4) .No person slia1l:opefdte ,a h$el ig. azt$iisE are$> ' unless it is 
i-egiiteied-in E&i.d&dG'with the pr~v~sions 'of th~s Act." 

. I .  .. . r ,  ..., 1 .  1 - . .  . L -. . I . . -  . . . 
. - .7.. . :AmGdhentof) @i$n VF-Iii i sectio3. 13;. I after cIau* (fi of the 

p'iiaci@al' AdK .the folloK?~g clause'.(g) shall'be'added, naihe1jr:- 
, . , . , . , ... . 

"(g) if the hotel-keeper fails-to..pradwcthe..pxoof fiat the struc tllre 
of the hotel has bwn builtyup .ip iacmrdance r~$hL;tlle I. .buildjng 
bye-laws made under the prov~sions of the HimachaI Pradesh 
Town and Country PIannisg- Act, 1977 ( 1  2 of 1977), or of the 
Himachal Pradesh Panchayati Raj Act, 1994 (4  of 1994). or of 
thd Hifiai:~l':PkB&T~Mfinicipal :Ait;- 1994 (1 3 . d  J994)I lor 
of the HirnachaI P;cd&ssh Municipal' Corporation Act, 1994 
( I2  of 1994), as in force in the area." 

- I : .,I,.".'. : . , L [ , ! L . ~  - , :  , T ; c:, :-;I 
5. Amen mcnf o sectton 13.-In section 13 of t l~c  principal Act, for 

clause (h), the fdllowhg clause shall be substituted, narnc1y:- 

"(h) if the hoteEkdeper..makes s'hctirral changes in the hotel with- 
out the approval of the Development Authority constituted 
under tht:,HimachaI;PradesIi Townan&Cnunlij' PlaniiingaAct, 

.. . 1 977 (12 of 1977) of any othsr local autlioriiv conceincd," 
' . . 1.. I . .  I . . - 

1.. ~ h < t & i ~  ~in#i.b t<&i, m&chal lbadcsh Vidhan Sabha. For Sliitrmcllt Of 
objects md R.arbnr a R%P. Exlra., dated 7-4-1995, p. 1569 and 1573. 



6. Amendment of section 16.-+In section 16 of the principal Act, 
in clause (o), for the words "board or lodge or for botb from persons 
staying therein or from other customers", thc word ''lodge" shall be 
substituted. 

7. Amendment of section 42.411 section 42 of the principal Act, the 
Explanation shall be deleted. 

8. Omission of section 55.-Section 55 of the prhcipal Act shaIl be 
omitted. 

NOTIFICATIONS AND R U U E  

Under 

THE HiMACIZAL PRADESIi REGISTRATION OF TOURIST TRADE 
ACT, 1 9 1  

ENFORCEMENT OF THE PROVISIONS OF THE ACT 

(Issued and published in Hindi in R.H.P. Extra., dated 610-1995, 
p. 3965). 

TOURIST AND CIVIL AVIATION DEPARTMENT 

NOTIPICATION 

Sl~imla-2, flre 27th September, 1995 

No. 53/86 TSM(Sd.)-I.-In exercise of the powers conferred by 
sub-section (3) 'of section 1 of the Himachal Pradesh Registration of 
Tourist Tnde Act, I988 (Act No. 9 of 1988), the Governor, HimaehaI 
Pradesh i s  pIeased to appoint the 4th day of October, 1995 as the date 
on which the Wmachal Pradesh Registration of Tourkt Trade Act;1988 
sbdl come into force. 

(R.B.P. Extra., dated +1O-f995, P. 3966). 

THE HlMACHAL PRADESfI REGISTRATION OF TOURISM 
TRADE RULES, 1995 

(Tssued and published in Hindi in R.H.P. Extra., dated 410-1995, 
p. 3967-3989). 

Shinria-2, tlre 26r/t August, 2995 

No. 5-3j86-TSh.IC (~ectt)l.-~n exercise. of thc powers conferred by 
section 62 of the Himachal Pradesh Registration of Tourism Trade Act, 
I988 (Act KO. 9 of 1988), the Governor of HimachaI Piadesh i s  pleased-to 
make the fullowing rules, the same having been previously published-in 
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